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MR. SPEAKER: We shell have a
have g discussion on this, We are go-
ing to have that discussion later on.
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Ravi-Beay Water Dispute

*2 SHRI CHIRANJI LAL
SHARMA.

SHRI CHATURBHUJ:

Will the Minister of IRRIGATION
be pleaseg to refer to the reply given
1o Unstarred Question No. 1804 on 2
March, 1981 regarding Punjab-
Harvana Water Dispute and stata the
tesultg of effortg made by the Central
Government in resolving the dispute
between Punjab and Haryang for
sharing Ravi-Beas Water by negotla-
tiong outside the Court?
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THE MINISTHBR OF, AGRICUL-
IRRIGATION- AND. CIVIL, SUFPLIES
(RAO BIRENDRA. SINGH): Discus-
siong have taken place with the State
Governments; However, np settlemant
has been reached so far,

SHRI CHIRANJI LAL SHARMA:
Will the hom, Minister of Irrigation
kindly let the House know as to how
lung this dispuie will linger on, even
though the award was given by lhe
hon. Prime Minister 5-6 years back?
I would also like to kmow whether the
Government of Punjab has agreed in
pr nciple to give its share to Haryana.
1f so, is' it a fact that work on the
canals in the Punjab area has not been
siarted and even the land has not beén
acquured for the purpose?

RAO BIRENDRA SINGH: S, they
are trying to get the States to agree for
a settlement outside the court. The
Haryana Government had gone tb Sup-
reme Court in 1979. The I'unjao Gov-
ernment also followed suit, A few
months later, they also went to the
Supreme Court. In Punjab and Har-
yana at that time therg were non-
Congress governments After this gov-
ernment took over, the hearing in Sup-
reme Court started in Februarvy and
the matter was immediately taken up
with the two State Governments, dis-
cussione have been held by the -Minis-
ter of Law on behalf of the Prime
Minister and we hope that since bhoth
the Governments belong to the ruling
Party, there will be some compro-
mise and the dispute will be settled
out of court.

SHRI CHIRANJI LAIL SHARMA:
May I ask the hon. Minister whether it
is a fact that the canal n Haryana has
already been constructed and they
spent about Rs. 80 crores or s0? In the
mean time will the Government of
India persuade, the Government of
Punjab to acquire lang angd start con-
structien of a capal in its area?®

RAO BIRENDRA SINGH: Tt is a
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fact that the canal in Haryana area
has been constructed and no work has
been done in the 122-kilometre stret-
ch that lies in Punjab. Bui after there
is a settlement, we will take up the
matter with the Punjab Government
and once it is settled, there will be
no difficulty in the construction of
the canal in the Punjab territory.

SHRI CHIRANJI LAL SHARMA:
In principle jt has been agreed....

(Interruptions)
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MR. SPEAKER: No explanation.

SHRI R. S. SPARROW: This is a
question that concerns two friendly
States, In su far as Punjab is concern-
ed, everybody knows that during
every year the major portion of grain
is sent to the Central Pool through
Punjab. The kisans of Punjab con-
sider that if a decision gn water dis-
pute is taken as per the untenable
claim of the other Siate. There is a
danger of about 2 lakh acres of green
belt of Punjab going dry. I would
like to ask humbly our hon. Minister
for Irrigation whether, as and when a
decision 1s taken keeping the bigger
perspective of food production into
account, leaving aside the legal aspect,
this particular overriding factor will
al.o be taken into account.

RAO BIRENDRA SINGH : All
these factors will be taken into
account and are being takin into ac-
count. 1 do not agree with
the hon. Member that on ac-
count of the decision of the
Government of India large areas in
Panjab will go dry. We shall see to it
that the wa.er that is being utilised

SHRI R. S. SPARROW: I said ab-
out the untenable claim of the sister
State and not of the Government of
India.

RAO BIRENDRA SINGH : As
As regards the need of Punjab for ir-
rigation waters, I hope the hon, Mem-
ber will also realise that any other
State can also produce larger guanti-
ties of agricultural commodities iike
Punjab, it they get sufficient irigation
water.





